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CENTRAL ADMINISTRATIVE TRIBUNAL FRINCIPAL BENCH
RLA.NoSB9/2000 ©
W W
0A NoJ964/968 -
Neu Qalhi:,this tbe;p27/ day of.A@WeM$eV°?2000%

fon*ble Mris.R.Adigs; VICE CHAIRMAN(R),
Hon;ble DrJ AﬁVadavalli§ NEMEER(J)‘

.P.GUp‘bak,
Clerk PRSS
Pro ject Manager, . o :
Electncal(PRS)IRCA Bu:.ld:.ng, N : 3

New Delhi o e ;...Applicant@

(By Advocate: Shri H,P,Chakravorti)
Hpisus

13 Union of India
through
General Manager,
Northern Ralluay,
Baroda House,
Neu Delhi

2”5 Deputy Pro:]ect Manager(Electrical) PRS.,
Northern Ralluay JIRCA Building,
New Delhi® .

33 pivisional Manager(Northern Railuway),
Muradabad(UP)s' .@......Respondents'fﬂi
(By Advocates Shri R?Lﬁdhauan)
BROER*

Heard both sides on RA NogBQ/ZOUU seeking review
of the Tribunalts order dated sk 2000 dignissing
OA No.'S 64/ 967
27  In OA No,964/96 applicant had sought regularisatior
of his services as Clerk from the dats of his adhoc

Gfomo tion ides 11595883 uith consequential benefitss

3 In his avemments in the 0A, applicant had
contended that he joined Northern Railway as a Casual '

. Labourer in October,4975 and was screened and appointed
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as a regular B.M,Khallasi (Ri196-232) vide letter

-2a
dated 35342;80 '.(A‘nnexure_;-aé‘] of OA) in Moradabad
Vision of Northern Railuayd Letter dated 3.'4:80
houevef)spéaks of applicant being aPPOintedfltanporarily

as a substitute B,M.Khallasif Respondents in thetir

| reply to the OA denied that _app_lioant was avsr

regularised as 8 Khallassi"i‘;l

& applicant in his rejoinder to_the reply
contended that he had been regularised by letter

dated 2733980 (Annexure =16 to rejoinder) but if so he
has failed to explain why in...subs,equent letter dated
394980 he is referred to as a tamporary substitute B.m .

Khall asifl

5. Hence applicant has not been able to establish

that he vas ever regularised in Grou;: ;D; ca’cegory"';j

6, Admittedly applicént was transferred to work

in Railuay Eleqtricatiqn'O‘rganis_atién as Kballasi

vide order dated 18:';';;125:5."“%80, ‘and was later promoted as
Clerk (RJ260-400) in R,.E.Organisation on purely aghoc _

basis on 11:%5.—‘83 and is continuing as such since than"'i%

74 Applicant has no enforceabls legal right to

compel respondents to regularise him against an
excadre group ;CA_’ post of Clerk in R:E: Organisation,
uhen he is not even regularised in group 'D' category
within his oun cadmed He is First reguired to. be
regularised in his turn in Grotp "'.D' category in

his own cadre before being considered for regular

promo tion in Group 'C* categoryi:f-?
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B fhe Tribunal:f—s order dated. 8?2."2000 does

not require any revies d RA is rejected.

AV Aoindoa %,Af :

( DR.A UEOAVALLI_) (s.RS ADI
MEMBER(J) VICE CHAIRNAN(A).
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